315 Writien Answers

[} -

proposals in this regard are already under
process.

Number of Regional Offices in EPF

Organisation

2454. SHRI NE. HORO : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state the number of
Regional Offices functioning in the Employees
Provident Fund Organisation including
Central Office ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI DHARMAVIR) : There
are at present sixteen Regional Offices and
one Central functioning in the Employees’
Provident Fund Organisation,
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Coal miners strike and implementation of
Collective agreement by Coal India L.td.

2456. SHRI INDRAJIT GUPTA :
SHRI1 RAMAVATAR
SHASTRI :

Will  the Minister
pleased to state :

of ENERGY be

(a) whether the main demand of the
coal-miners who went on 48 hours strike on
4th and 5th June was for proper and full
implementation by the CIL authorities of the
terms of the industry-wise collective agree-
ment signed last year *

(b) if so, the provisions in respect of
which non-implementation was charged by
the Unions ;

(c) the reasons why no meeting of the
JBCCI was called to examine and settle the
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gricvances before strike was resorted to;
and

(d) whether Government has approved
CIL’s action against the strikers such as
termination of services, suspensions and
deduction of 8 days’ wages ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF COAL IN THE
MINISTRY OF ENERGY (SHRI DALBIR
SINGH) (a) This was one of the
demands.

(b) Specific reference was made only
to the provisions relating to jobs for the
dependents of retiring employees, pension
elc.

(c) VYarious committees constituted under
the NCWA-LIl in which both management
and workers are represented, have been
having a regular dialogue on the various
issues before them and the question of calling
a meeting of the Joint Bipartite Commitlee
of Coal Industry did not arise as none of the
Committees reported failure on any issue,
The operation of the provision regarding
jobs to the dependants of retiring employees
has been stayed by Court,

(d) Management is competent to take
action against strikers within the frame-work
of relevant orders and rules.

12 00 hrs,

DR, SUBRAMANIAM SWAMY
(Bombay North East) : Sir, I have given an
adjournment motion on Sri- Laoka.....
tInterruptions) 35 innocent Tamilians have
been killed, The Government gave an
assurance last time that the matter would be
peacefully settled. But it has again become
serious ..... (Interruptions) You must allow a
discussion in this House on the Sri Lankan
question again,
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DR, SUBRAMANIAM SWAMY =
The Government should make a statement on
it .

MR. SPEAKER : I will ask about it,
(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, I am saying something about
everyone in the House. I am rising on a
point of order under rule 376. This is regar-
ding the record of our obs=2rvations in the
House, On a number of occasions, we make ~
our submissions to you saying that certain
motions like adjournment motion should be
admitted. Yesterday, | sught your permission
and 1 made a submission regarding a very
important case of Baba Santa Singh......
(Interruptions.)

MR. SPEAKER : ] did not allow it.

PROF. MADHU DANDAVATE : When
we seek your permission, it is left to you to
reject or disallow an adjournment motion
and we accept it and sit down...

MR, SPEAKER : That is why rejected
it.

PROF. MADHU DANDAVATE : But on
a number of occasions, when you have not
allowed an adjournment motion, you have
allowed our submissions. The parliamentary
correspondents take it for granted that you
have expunged even our submissions,
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PROF, MADHU DANDAVATE
Sir, you listen to us; even a pomnt of order
is not being listened to. Yesterday, when &
made a submission, you said, adjournment
motion not allowed and I accepted it. But
when we make a submission, that should go
on record,





